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Allahabad, this the 1st day of IV ay 2002. 

QJORUvl : HON. N •. RAFI~UDDIN, J.M •. 

o. A. No.496 of 2002. 
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- 
H.S. Sisodia a/a 42 years s/o Sri Radha Charan ~ingh, presen­ 

tl y posted as T-6, C. I. R. G., · akhdoom Farrah, Mathura • 

• • • • • • • • • • Applicant • 

Counsel for applicant : Sri L.l'l. Singh. 

Versus 

L, Union of India through Secretary, I.C.A.R., Krishi:.Bhavva-n, 
\ 

Ne\'V Del hi. 

2. Director, Central Institute for Research on Goats, Makhdoom 

Farrah, N athura. 

3 • .Adninistrative Officer, Central Institute for Research on 

Goats, Makhdoan, Farrah, 1athura. 

4. Director General, I.C.A.R., Krishi Bhavvan, Nevv Delhi. 

Respondents • • • • • • • • • • • 
Counsel for respondents: Sri N.P. Singh. 

0 R D E R ( ORAL) 

BY HON.. 1R •. RJ.1FIQUDDIN:,_ J ·-~ 

The applicant, who is working as Technical Ass Let ant 

( T-6) in the Central Institute of Research on Goats, lv atlh:ura 

has been transferred f ran Ivl.athura to Karnal. The grievan'ce 

of the applicant iS that his ~npugned order is invalid ecausE 

the same has been passed under politic al pressure and ag ain:~t 

the provisions of guide-1 ines made by the respondents. 

2. The applicant submitted a representation on 20.4.02 

before Director General of Indian Institute of esearch 

Pg z Lc ul, ture ( espondent No .4) which is still pending for 

consideration. The applicant has also cla:imed that no one 

has joined at the place of applicant and so far the post 

is vacant. 
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3. Counsel for respondents, on the other hand, has 

pointed out that the applicant" has been transferred along 

with post as indicated in the impugned trans£ er order. It 

is al so contended by the counseJ,. for respondents that the 

post of the applicant is transferable through out India as 

is evident from the perusal of the appoini:ment order ( nnexuJ 

3 to the o •• ). 
_p<. 

Considering the fact that representation submitt:fr' 

by the applicant before the competent authority i.e. Respdt. 

No.4 ~"*;;Ycancellation of his transfer order is 

still pending, the O •• is disposed of with the direction 

to Respondent No.4· to consider the representation of the 

applicant and to decide the same as per extand rules/instrucl 

tions and pass appropriate orders. It is, further provided 

that till the representation of the applicant is dee ided, 

the operation of the :impugned order will remain stayed. 

No order as to costs. Copy of this order will be 

issued within two days. 

J.M. 


